- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI.

Regn. No. DA-391/87 ’ " Date of decision: 5.2, 1993,
Ori (Mrs.) Achla Khanna  ,.,, asalicant
Ver sus

Emnoloyess State Insurance ..., "Raspondents
Corporation, 4

For the Applicant i  Shri Ashok Agarwal, Advocate
For the Respondent s ssee oShri G5.R., Nayar,. Advocate,
. - ) C}
CORAM: . . |

The Hon'ble Mr. P.K. Kartha, Vice-Chairman(J).

The Hoh'ble Mr. B.N. Dhoundiyal, Administrative Member.
1. To be referred to the Reporters or not? NP
JUDGEMENT

(of the Bench delivered by Hon'ble Mr. P.K. Kartha,
Vice Chairman(J)) )

We have gons through the racords of the case and have
heard the learned counsel for both the sarties, The applicant

was duly sslected by a Selsction Committse for appointment to

the.pmst'of Insurancé Medical UFFicef far a neriod not exceeding
67 dags; She joined ths office of the respondents on 5,2,1986
'and worked till.3.5.1?96, when her services were discontinued,
She has aliegad that at.that point of time, as many as 20 employses

" * - . . . e .
ubrking as Medical Officers, who were junier to her, vere ;sta;ned =
W ‘ ,.‘r"‘
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The learnsd counsel for the respondents, howsver, stated
that those whp wers continued é?ter the terminat ion of
fheyservices of the applicant, had not comoléted their
respective terms of appointﬁeht.

2. The apnlicant has relied upon the jydgemént of

this Tribunal in Or, (Mrs,) Prem Lata Chéudth Vs, ESIC,
1287 (3) n.T.C,.B?Q, in which the Tribunal had held that
the terminatgon_of tha ssrvices oF‘the apolicant therein
was illegal apnd that she was antitled to raiﬁstatement in
service, ~ The learned counse; for the rasnonamnts ébatad.'
that on 14.8,1987, the Susreme Court has stayed the
oneration of the judgement uF‘the\Tribunal.'

3. ThE‘IBaFHEdECOUHSBl for the fespondents stated that
there are no uacanéies at present in which the applicant

could be accommodated,  The respondents also have

discontinued the practice of engaging Medicg) Officers on

[

d hoc basis, Regular apoointment of Madical Officers is
done 'in aceordance with the provisions of the ESIC Acf,
1948 through thé U.P.S. Co

4, In the instant case, there is no impugned ordar of
termination as such.- Her term was not continued .aftar

5.5.19886, - -

-00030.’



Se After hearing both tha gides; Wwe ares of the
opinion thgt the applicant is not entitled to the
relief sought in the present application, The appoiht-
mant to the.aost of Medical OFficer is to be made in
accordancs with the relevant racruiﬁmsnt rules through
the U.P.S5.C, As no vacancies exist in the mést of

Medical Officer, no mandatory dirsctions can be issyed

to the respondents teo take her in service at this stage,

The anplication is accordingly dismissed, "Thers will he no

order as to costs,
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(8.N. Dhoundiyal) <7467 , {(P.K., Kartha)
Administrative Member : VicewChairman{Judl,)
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